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 dated  the  11th  November,  1989.

 The  Indian  Forest  Service  (Pay)
 Fourth  Amendment  Rules.  1989

 published  in  Notification  No.
 G.S.R.  833  in  Gazette  of  India

 dated  the  11th  November,  1989.

 The  Indian  Administrative  Serv-
 ice  (Fixation  of  Cadre  Strength)
 Ninth  Amendment  Regulations,
 1989  published  in  Notification  No.
 G.S.R.  867  in  Gazette  of  India
 dated  the  25th  November,  1989.

 The  Indian  Administrative  Serv-
 ice  (Pay)  Tenth  Amendment

 rules,  1989  published  in  Notifica-

 tion  No.  G.S.R.  869  in  Gazette  of
 India  dated  the  25th  November,
 1989.

 The  Indian  Administrative  Serv-
 ice  (Pay  )  Ninth  Amendment

 Rules,1989  published  in  Notifi-
 cation  No.  G.S.R.  870  in  Gazette

 of  India  dated  the  25th  Novem-

 ber,  1989.

 The  Indian  Police  Service  (Ap-

 pointment  by  Promotion)  Sec-
 ond  Amendment  Regulations,
 1989  published  in  Notification
 No.G.S.R.  967  (E)  in  Gazette  of
 India  Dated  the  7th  November,
 1989.

 The  Indian  Administrative  Serv-

 ice  (Fixation  of  Cadre  Strength)
 Tenth  Amendment  Regulations,
 1989  published  in  Notification  No.
 G.S.R.  1043  in  Gazette  of  India
 dated  the  6th  December,  1989.

 The  Indian  Administrative  Serv-
 ice  (Pay)  Eleventh  Amendment

 Rules,  1989  published  in  Notifi-
 cation  No.  G.S.R.  1044.0  (E)  in
 Gazette  of  India  dated  the  6th

 December,  1989.  [Placed  in  Li-

 brary  See  No.LT—63/89}

 A  copy  of  Notification  No.  6  (9)-
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 EO/89  (ACC)  (Hindi  and  English
 versions)  published  in  Gazette
 of  India  dated  the  8th  Septem-
 ber,  1989  making  certain  amend-
 ments  to  Resolution  No.  27  (21)
 ६0/86  (ACC)  dated  th  3rd  March,
 1987,  relating  to  comprehensive
 review  of  the  Public  Enterprises’
 Selection  Board.  [Placed  in

 Library  See  No.  LT—64/89]

 (3)  Acopy  of  the  Union  Public  Serv-
 ice  Commission  (Exemption  from

 Consultation)  Amendment  Regu-
 lations,  1969  (Hindi  and  English
 versions)  published  in  Notifica-
 tion  No.  G.S.R.  704  in  Gazette  of
 india  dated  the  23rd  September,
 1989  under  article  320  (5)  of  the
 Constitution.  [Placed  in  Library
 See  No.  LT—65/89}

 12.19  1/2  hrs.

 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY-GENERAL  :  Sir,  Ihave  to

 report  the  following  message  received  from
 the  Secretary-General  of  Rajya  Sabha:-

 “In  accordance  with  the  provisions  of
 rule  111  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  the  Rajya
 Sabha,  ।  am  directed  to  enclose  a  copy
 of  the  Criminal  Law  Amendment

 (Amending)  Bill,  1989,  which  has  been

 passed  by  the  Rajya  Sabha  at_  its

 sitting  held  on  the  22nd  December,
 1989.”

 CRIMINAL  LAW  AMENDMENT  (AMEND-
 ING)  BILL,  1989

 As  passed  by  Ralya  Sabha

 SECRETARY-GENERAL  Sir,  ।  lay  on
 the  Table  the  Criminal  Law  Amendment
 Amendment  (Amending)  Bill  1989  as  passed
 by  Rajya  Sabha.


